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CHHATTISGARH ACT

(No.15of 2019)

TTM PANDIT SI.JNDARLAL STIARMA (OPEI9 I.]NTYERSITY CHHATTISGARH
(AMENDMENT ) ADHIMYAM, 2OI9

An Act to further amend the Pandit Sundarlal Sharma (Open) University
Chhattisgarh, Adhiniyam, 2004 (No. 26 of 2004).

Be it enacted by the Chhattisgarh Legislature in the Seventieth Year of the

Republic of India, as follows :-

This Act may be called the Pandit Sundarlal Sharma (Open) University

Chhattisgarh (Amendment) Adhiniyam, 20 I 9.

It shall extend to the whole State of Chhattisgarh.

It shall come into force fromthe date ofits publication inthe OfficialGazette.

(l)

a)

(3)

1. Short title, extent
and
commencement.

of2. Inthe Pandit Sundarlal Sharma (Open) University ChhattisgarhAdhiniyam,2004 (No. 26 Amendment

of2004),in Section 9, for sub-section (14), the following shall be substituted, namely '- Section 9'

*(14) Intheeventofoccurenceofanyvacancy in the office of the Kulapati by
reason of his death, resigtation, leave, illness or otherwise including a

temporary vacancy, the Rector and if no Rector has been appointed or if the

Rector is not available then on recommendation of the State Government, the

Dean of any faculty or the Senior most Professor of the University Teaching

Departrnent or any Officer not below the rank of Special Secretary to the State

Government to be nominated by the Kuladhipati for that purpose shall act as

the Kulapati until the date on which Kulapati is appointed, for filling such
vacancy, under sub-section (7) ofSection 9 enters or re-enters, as the case

may be, upon his office:

Provided that the arrangement contemplated in this sub-section shall
not continue for a period of more than six months."
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